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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BANCH

AT HYDERABAD

’

20,9,96

P \_.A‘—u. S
0.A.No§ s841758" Date of Order:

BETWEEN ¢

r

Y.Yelleswar . Applicant,
AND
1, The Director General,

Indian Counsil Agriculture Research,
Krishi Bhavan, New Delhi - 1, -

¢

2. The Director,
Central Research Institute of Dryland
Agriculture, Santoshnagar,
Hyderabad - 500 659,

3. Sénior Administrative Officer,
Central Research Institute of
Bryland Agriculture, Santoshnagar,

Hyderabad - 500 659, | .. Respondent

Counsel for the Applicant es Mr,K.K.Cha

Counsel for the Respondents oo Mr,N.R.Dev

CORAM;
HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMMN,)

F veaniuiabu,
JUDGEMENT

Heard Mr,K.K.Chakravarthy, learned counsel fo
applicant and Mr.N.R.Devraj, leamed standing counse

respondents,

2. The applicant is the son of Y.Narasimha who 4
W ivrs

in service in 1993, His mother i® also an employee

organisation died on 16, 2,88 while she was in sérvic

applied for compassionate ground appointment but tha

tation was mot replied, Hence he filed 0A.370/§6 on

of this Bench which was disposed of on 21,3.96 direc

in that OA to dispose of his repreSentation.in accor
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F.No,1-10(79}/96, dated 3,7,96 {(R-3 page-10 of the Rd
respondents have rejected the claim of the applicant
compassionate ground‘appointment. They bave also rej
claim of the applicant for giving him a casual labour

engagaement,

3. This OA is filed praying for a direction to th

reSpondenté to appoint him on compassiocnate grounds,

4, The main plea of the applicant is that he 15 §
indigent circumstances warrgnting compassionate groun
appointment as he has to maiﬁgain himself and his div
sister, The[ggount.of Rs¢1500/~ received by him as f3
pension in addition to the final settlement dues rece
him is not sufficient for maintaining himself and hid
The applicant furfher submiés that earlier he was giv
_ casual_lagggg%%ggagh he was'mino§,inmediately after {

of his mother for reasons of compassion, That compas

be extended to him even nowgprovided with a job.

5. The respondents contend that the applicant is
house and also getting pension of fs,1500/- p.m, Ever
as end of 1995 in his representation he-has not quote
his dependent relative to be looked after by him., TH
is not in indigent circumstances warrenting compassid

ground appointment,

6 From the contentions made as above I am of thg
that the applicaht's request for compassionate grounf
cannot be accepted as he is getting pension of g, 150(
cannot be said that the family is in indigent circumsg

L

However 1 feel that the apblicant can be engaga& as

labour in view of his previous experience as a casual

in case there is need for engagement of casual labour
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future instead of engaging a fresher from the open marrket,

In the dircumstances the respondents may consider his

for engagement of a casual labour in future 1f there

case

is work’

in préference-to freshers from open market without retrenching

any of the casual labour alread
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The OA is ordered accordingly, No costs, .
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Dateds 20th September, 1996

y; @t that time,

( R.RANGARATAN )

. Membe r (Admy

(-Dictated in Open Court )
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Copy to:=

1.
2.
3.

4.
5.
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Rsm/-

The Director General, Indian Council Agricultur% Research,

¥rishi Bhavan, New Delhi,

The Director, Central Research Institute of Dry
Agriculture, Santoshnagar, Hyd.

senior Administrative Officer, Central Research
of Dryland Agriculture, Santeshnagar, Hyd.

land

Institute

One copy te sSri. K.K.Chakravarthy, advocate, C
One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, H
One copy to Library, CAT, Hyd.

One spare Copy.

T, Hyd.
d.
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